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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEOABAD BENCH 

O.ANO. 	382 of 1993 
'fx,AxINJOX 

DATE OF DECISION 

Mr. V.P. RmnaraIn 	
Petitioner 

Advocate for the Petitioner [s 
Versus 

Union of Inriia and 	
Respondent 

r. 	\Othari 	 Advocate for the Respondent [s'. 

CO RAM 

The 
Hon'ble Mr. V. R&dhakrjshnn 	 c1 r b or (A ) 

The Hon'bte Mr. P.1. hKcnnri 	 nber (ci) 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ! 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



Shr! UP Pamnarain, 
P3ot No. 09, Uerd 12/6, 
f\er 'Ei 	Office, 
Gancftidham (Kutch) 

(A cjuoca te  : 

The Union of India, notice 
to be serve1 fhruuh 

LFcrr PaI1Lay, 
C1'urchqate, Bombay. 

Oiviional Railway fanaçjr, 
Lectern FUiilwy, 
A. jmnr. 

The Station liastor, 
!Jest,ern Fa i. iuoy, 

nnd1dhEfl, Kttch. 

(Pduocete 	: fIr. P.S. Koihari) 
tRL OROF 

O.A. Mo. of 382 of 199. 

Date : 20-10-97 

Per 	Hon'bie hr. V. 

teithar applicant nor his advocate ipreaE.nt. 

Dismissed for df3ult. 

(p.c. KMhN) 
	

(v. Rh UFKR1SH1AN) 
1embir (3) 
	

hember (i) 

I 

pt 



11\7 \i LMINST iT IVE TRIBUNAL 
:PAj) 3 INC i, AHIDABD 

poiicat ion No,  

Transfer &pplication NO  

Ct[IFICATF 

Cerbified thnt no fuber action is required to be taken 
and the ness is tit for CCnS15mOnt be the Pecord Room(Decided)
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Dates- 	 Cignatu he Dealing 
Countersicn - 	 Pgistant 

Section C.isr 
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